
GOVERNMENT OFINDIA
MINISTRY OF RURAL DEVE1 0PMENT
DEPARTMENT OF LAND RESOURCES

LOK SABHA
UNSTARRED QllEST10N No 1328
TO BL ANSWERED ON 27072021

Maharashtra Agricultural Lalld Lease Act

†1328 SHRI ARVIND CANPAT SAWANT:

WiH thc MinisterofRURAL DEVELOPMENT bc plcawdto slatc:

(a)Whethcr the Mallanshtra Lcgisiat vc Assen]bly B口 I No 31 o1 2017 to inlp!cmcnt ulc Maharashtra

Agricuitural l and l case Act is sti‖  pcnding ttr thc approval ol thc tり nion Covcmmcnt, if so、  thc

dctails thcrco「  along 、vith thc datc on 、vhich thc bll 、vas sent by tllc Covcmmcnt of

4ヽallarashtに incitlding its picsc[lt status:

(b)WhCthCr thc Unlon Govcrnmcnt had sought clal■ ca6on'oln thc Govcmmcnt o「 Maharashtra on

餡mc issucs, iFso lhc dctalls thcrcoP

(C)WhCthCI thc('ovcmmcnl o「 Maharashtra has lt口 lishcd thc nccc、 aり dctatis to thc t'nlon

Covcmmcnti

(d)if SO,thc tasonお rthc pcndcncy oFthc BHl hisplc ofκ ccipt o「 ncccsmry dctaHst and

(e)thC dnlc by which this hHl Would bc givcn asscnt bv thc U市
on CoVCmmcnt?

ANSWER
MINISTER OF STA'IT, IN T}IE MINISTRY OF RURAL DEVELOPMENT

(SHRI FAGCAN SINGH KULASTE)

(a) to (e): The Covemment of Maharashtn had forwarded "The Maharashtra Agricultural Land Leasing
' ' '' Bill, 2017" on 25.04.2017 to Ministry of Home Affairs for the assent of the Hon'ble

kesident oflndia under Article 201 ofthe Constitution oflndia.

Th€ cladfications of the State Govemment were sought with respect to
commentdobservations received fiom tho Minisfy of Rural Devolopment (Dcpartnent of
Land Resources) and the Ministry of Agriculture & Farmers Welfarc (Department of
Agdculturq Cooperation & Farmer Welfar€).

Afler receipt of nec€ssary detailyolarifications from Govemment of Maharashtra' the BiU

was ref€rrcd to the Ministry of Law & Justice (Department of L€gal Aff8irs). The

DcpErhneni ofLegal Affairs has requested for certain documents from thc StatE Govemment

ani also requested for a discussion with the officials ofthe State Govemment. This has been

aommunicated to covemment ofMaharashtra on 16-07.2021.

The Bill is presently under examination in Minisfy of Home Affairs in oonsult tion with the

nodal MinishievDepartments and the State Govemmeot ofMaharashtta- As the coNultation
prccess in such cases takes time, no time frame can be laid down for according such

approval.


